
     

   

      

     

      
   

    

      
 

  

   
 

  

  

   

  

 

 

  
  

  



   

     

      

       

      

    

      

    

        

       

      

    

   

         

       

        
       

         

          
         

         
 

           
         

      

         
         

      
      

      

    



     

      

      

 

           
        

        
           

          

         
           

       
         

  

          
        

         

          
        

        

            

        

         

       
    

         
    

      
         

      
       

      

          

    



             

         
        

     

       

       

           
         

         

           

 

           

           

         
        

      

          
        

         
         

          
     
       

         
        

        
       

             

       

        
         

          
        

  



[12] The question of convening and holding of the meeting of

Preference Shareholders of the Applicant Company does not

arise since there are no Preference Shareholders of the

Applicant Company as stated in paragraph No. 11 of the

Company Scheme Application.

[13] The question of convening and holding of the meeting of

Secured Creditors of the Applicant Company does not arise

since tJlere are no Secured Creditors of the Applicant

Company as stated in paragraph No. 12 of the Company

Scheme Application.

[l4] The question of convening and holding of the meeting of

Unsecured Creditors of the Applicant Company does not arise

since there are no Unsecured Creditors of the Applicant

Company as stated in paragraph No. 13 of the Company

Scheme Application.

[15] The Applicant Company is directed to serve notice along with

a copy of the Scheme of Amalgamation upon the Olficial

Liquidator. M/s. S. P. Sakhala & Co., Chartered Accountants

are appointed to assist the Official Liquidator to scrutinize

the books of the Applicant Company. The Applicant Company

is to pay fees of Rs.15,000/- to the said Chartered

Accountants.

Ilra Malhotra, Member (Judicial)
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[16] The Applicant Company to file in the Registry an Affidavit of

service as per the Companies (Compromises, Arangements

and Amalgamations) Rules, 2016.
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